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SHRI ARAVINDA BALA PAJANOR
(Pondicherry) @ Sir thank you tor giving
me the opportunity to speak. I wish to
bring 1o the attention of the hon. Minister
a matter regarding the discrimination m
regard to the grant of HRA, to the Union
Territory of Pondicherry. So far as Goa
is concerned, the entire territory is being
given the HRA, In Pondicherry Territory,
only the town Pondicherry is being given
the HRA and the rest of the tersitory like
for example, Karaikal, Mahe and Yenam
are not given this HRA, This causes great
hardship to the Government servants. From
the Budget I see that you have brought
supplementary grants to the tune of Rs. 23
lakhs wherein some portion is for giving
the dearness allowance according to the
award of the Third Pay Commission. When
you can comsider that, why cannot you
consider this point, which bas been
brought to your attention repeatedly? Kind-
1y consider it again I request that Pond:-
cherry town may be given A status amd
Karaikal, Mahe and Yenam B status |
request the hon. Minister to consder thin
request of mine Thank you

SHRI PRANAB KUMAR MUKHEFR-
JEE : The hon Member has raised certan
points which would require detaled ex-
amination and along with some other points,
I will consider them also.

MR. CHAIRMAN : The question is

“That the Bill to authorise payment
and appropriation of certain furthe:
sums from and out of the Consohdated
Fund of the Union Territory of Pondi-
cherry for the services of the financial
year 1974-75 be taken into considera-
tron ",

The motion was adopted.

MR, CHAIRMAN : I will put the clau-
ses to vole

The question iz :

“That Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill.”.

The motion was adopted.
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Clauses 2 und 3, the Schedule, Clause 1,
the Enacting Formula and the Tile were
added to the Bill,

SHRI PRANAB KUUMAR MUKHER-
JEE . I move :

“That the Bill be passed.”,

MR. CHAIRMAN : The question is :
“That the Bill be passed.”.
The motion was adopted.

16.44 hre.

SUPPLEMFNTARY DEMANDS*
GRANTS (GENERAL), 1374-75

MR CHAIRMAN : We now take up

discussion on the Supplementary Demands
for Grants (Genoeral).

TOR

DEMAND No 1—DEPARTMENT OF AGRI-
CULTURE

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 565000 on Revenue
Account be granted to the Premdent to
defray the charges which will come
cowse of payment during the year
ending the 31st day of March, 1978, in
1espect of ‘Department of Agriculture’ *

DeEMAND No  3—AGRICULTURR

MR CHAIRMAN Motion moved .

“That a Supplementary sum not ex-
ceeding Rs. 481,74,00,000 on  Capital
Account he granted to the Premdent to
defray the charges which will come io
course of payment during the yea:
ending the 3lst day of March. 1975, In
respect of ‘Agriculture’.”

DEMAND NO, 8—DEePARTMENT OF Foop

MR. CHAIRMAN : Motion moved :
“That a Supplementary sum oot ex-
ceeding Rs. 66,00,00,000 on Revenue

*Moved with the recommendation of the
President.
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Account be granted to the President to
defray the charges which will come
course of payment during the yeer
ending the 31st day of March, 1975, m
respect of ‘Department of Faod'”

DeManp No. 11—MiNisTRY OF CoM-
MERCE

MR. CHAIRMAN : Magtion moved :

“That & Supplementary sum not ex-
ceeding Rs. 6,552,000 on Revenus
Account be granted to the President to
defray the charges which will come m
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Ministry of Commerce”.”

DEMaND NO. 12-—FOREIGN TRADE AND
ExporRT PRODUCTION

MR. CHAIRMAN : Motion moved

“That a Supplementary sum not ex-
ceeding Rs.  8,00,00,00p on Revenue
Account and not exceeding
Rs. 21,00,00,000 on Capital Account
be granted to the President to defray
the charges which will come in course
of payment during the year cnding the
31st day of March. 1975, in respect of
*Foreign Trade and Export Production’ "

DeMaND No 15—Posts AND TELEGRAPHS
WORKING EXPENSFS

MR. CHAIRMAN  Motion moved

“That a Supplementary sum not ea-
ceeding Rs, 36,92,29,000 on Revenue
Account be granted to the President to
defray the charges which will come in
course of payment during the wuar
ending the 31st day of March, 1975, in
tuypect of “Posts and Telegraphs Work-
ing Expenses’.”

DEMAND No. 17—CAPITAL OUTLAY
PosTS AND TELFrORAPHS
MR. CHATRMAN : Motion moved *

“That a Supplementary sum not ea-
ceeding Rs, 6,57,00,000 on Capital
Account be granted to the President to

on
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defray the charges which will apme in
course of payment dyring the yew
ending the 31st day of March, 1975, mw
respect of ‘Capital Outley on Pasts and
Telegraphs’.”

Druand No. 18—MiNisTRY oF DerpNce
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum nat ex-
ceceding Rs. 2,85000 on  Revenue
Account be granted to the Mresident to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Ministry of Defence’.”

DeManp No, 19—DEPENCE  SERVICRS—
ArMY

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs 171,75,85,000 on Revenue
Account bg granted to the President tw
defray the charges which will come In
course of payment during the year
ending the 31st day of Maich, 1975, in
respect of ‘Defence Services—Army'”

2]—DEFENCE  SERVICES--
AR Force

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs, 22,23,78,000 on Revenue
Account be granted to the President to
defray the charges which will come m
course of payment during the year
ending the 31st day of March, 1975, in

DEMAND No

tespect of 'Defence  Services—Ail
Force™™
DEMAND No. 22—DErENCE  NERVICEW- «

PENsIONS
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum mut ea-
ceeding Rs, 34,58,00,000 on  Revenue
Account be granted to the President to
defray the charges which will come in
course ot payment during the year
ending the 31st day of March, 1975, in
respect of ‘Defence Services—Pensions'. '
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DEMAND No. 24--DEPARTMENT OF EDU-
CATION

MR. CHAIRMAN : Motfon moved :

“That a Sy sum not ex-
oeeding Rs.  6,50,000 on Revenue
Asocoynt be granted to the President to
detray the charges which will come in
coarse of paymest during the year
ending the 31st day of March, 1975, in
respect of ‘Department of Education”.”

. DesManp No. 25—EpUcATION
MR. CHAIRMAN : Motion moved

“Thet a Supplementary sum not ex-
ceeding Rs. 1,71,74,000 on Revenue
Account be granted to the President to
detray the charges which will come n
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Fducation’.”

DEMAND No  27—MINISTRY OF EXTrRN-
AL AITAIRS

MR CHAIRMAN Motion moved :

"That a Supplementary sum not ex-
ceeding Rs  1,75,00,000 on Revenoe
Account be granted to the President to
defray the charges which will come in
course of payment during the vear
ending the 31st day of March, 1975, in
respect of ‘Ministry of Fxternal Affairs’.”

DiMAND NO  28—MINISTRY OF FINANCE
MR. CHATRMAN : Motion moved

“That a Supplementary sum not ex-
ceeding Rs. 5,62,46,000 on Revenue
Account be granted to the President to
defray the charges which will come 1°
course of payment during the yvem
ending the 31st day of March, 1975 in
respect of ‘Ministry of Finance'.”

© ¥ DEmanD No. 29--Customs

MR. CHAIRMAN : Motion moved :

“That & sum not ex-
ceeding Na, 4120800 on Revenue
Account be gramted to the President to
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defray the charges which will come m
course of payment during the year
ending the 31st day of March, 1975, In
respect of ‘Customs’.”

DeMaND No. 30—tUUnion Excise Durms

MR. CHAIRMAN : Motion moved :

“That a Supplemeantary sum not ex-
ceeding Rs. 1,63,70,000 on Revenue
Account be granted to the Presidest to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Union Excise Duties.”

DeMAND No  31—Taxes oN INCOME,
EstatE DUuTY, WeALTH Tax aAND GIFT Tax

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 2,00,34000 on Revenmue
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975. in
respect of ‘Taxes on Income, Estate
Duty, Wealth Tax and Gift Tax".”

DeManp No  32—StaMmes

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
cceding Rs. 2,20,37,000 on Revenue
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Stamps’.”

DeManp No. 33—Aupit

MR. CHATRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 5.66,37000 on Revenue
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31ist day of March. 1975, in
respect of ‘Audit’.”
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Demanp No.  34—Cummency, ComNAcE
AND MiNT

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 62,40,000 on Revenus
Account be granted to the President to
defray the charges which will come in
¢ourse of payment during the vear
ending the 31st day of March, 1975, in
respect of ‘Currency Coinage and
Mint".”

DEMAND No, 37—TRANSI'ER TO STATE AND
UNION ‘TERRITORY GOVERNMFNTS

MR. CHAIRMAN * Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 55,82,50,000 on Revenue
Account and not exceeding Rs. 11,00,000
on Capital Account be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1975, in respect of ‘Transfers to State
and Union Territory Governments'.”

DeMAND No. 38—OTHER EXPENDITURE OF
1HE MINISTRY OF FINANCB

MR CHAIRMAN : Motion moved .

« “That a Supplementary sum not ex-
ceeding Rs. 61,90,01,000 on Capital
Account be granted to the Piesident to
defray the charges which will come in
course of payment during the ycar
enmng the 31st day of March, 1975, m
respect of ‘Other Expenditure of the
Ministry of Finance'."

DEMAND No. 40—MINISTRY OF HLALTH
AND FAMILY PLANNING

MR. CHAIRMAN : Motiop moved .

“That a Supplementary sum not ex-
veading Rs. 507,000 on Revenue
Account be gramted to the Piesident to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Minjstry of Health and
Family Planning’.”

IMARCH 20, 1979}
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DEMAND No. Al--MEBICAL AND Pysuc
Haarte

MR, CHAIRMAN : Motion moved :

“That a Supplemeatary sum not ex-
ceeding Ks. 8,58,66,000 on Revenue
Account and not exceeding Rs. 32,39,000
on Capital Account be granted to the
President to defray the charges which
will come in conrse of peyment during
the year ending the 31st day of March,
1975, in respect of ‘Medical and Public
Health’.”

DeEMAND No. 42—-FAMILY PLANNING

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 4,75,89.000 on Revenue
Account be granted to the President to
defray the charges which will come in
eourse ot payment during the year
ending the 31st day of March, 1975 in
respect of ‘Family Planning’.”

43—-MINISTRY oF HEAv:
INDUSTRY

DEMAND No

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 2.86,000 on  Revenue
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Ministry of Heavy Indust-
ry’."

DEMAND No. 44—HEBivy INDUSTRIES

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum mnot ex-
ceeding Rs, 6692,41,000 on Capital
Account be granted to the President to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1975, in
respect of ‘Heavy Industries’.”
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DeMaNn Mo, 45—-Misiry oF Home
AFFARS

MR. CHATRMAN : Motiop moved :

“That 8 Supplementary sum not cx-
ceeding Rs. 15,61,000 on Revenue
Account be granted to the President to
defray the charges which will come in
couwrse of payment dJuring the year
ending the 31st day of March, 1975, in
respect of ‘Ministry of Home Affairs' "

DeMAND NoO. 46—CABINEY
MR. CHAIRMAN : Motion moved *

“That & Supplementary sum not ex-
ceeding Rs. 13,51.000 on Revenue
Account be granted to the President to
defiay the charges which will come m
course of payment during the year
ending the 31st day of Maich, 1975, in
respect of ‘Cabinet’.”

DeMAND NO 47-—-DEPARTMENT OF  Pre-
HSONNEL AND ADMINISTRATIVE RFFORMS

MR CHAIRMAN : Motion moved

“That a Supplementary sum not ex-
ceeding Rs. 4497000 on  Revenue
Account be granted to the President to
defray the charges which will come in
couise of payment duoring the yea:
ending the 31st day of March, 1975, in
respect of ‘Department of Personnei
and Agministrative Reforms ™

Drmanp No 48—Poricc

MR CHAIRMAN : Mation moved

“That a Supplementary sum not exceed-
ing Rs. 3.25,53.000 on Revenue Account
be granted to the President to defray the

charges which will come in course of pay- DEMAND Nu. 354—ARUNACUAL

ment during the year ending the 31st day
of March, 1975, in respect of ‘Police’.”

DeMAND No. 50—OTHER EXPENDITURE OF
THE MINISTRY o HOME AtFAIRS
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 5,60,41,000 on Revenuc Account

PHALGUNA 29, 1896 (S4K4)

197475 294
be granted to the Piesident to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of March, 1975, in respect of Other Ex-
penditne of the Ministry of Home
Affairs’.”

Demanp No 51—DELHI
MR CHAIRMAN . Motion moved :

“That a Supplementary sum not exceed-
ing Rs 3,7520,000 on Revenue Ac-
count and not exceeding Rs. 25,80,000
on Capital Account be granted to the
President to defray the charges which
will come n cowse of payment during the
year ending the 31st day of March, 1975,
in respect of ‘Delht’.”

DEMAND No 52—CHANDIOARR

MR CHAIRMAN : Motion moved -

“1hat a Supplementay sum not exceed-
g Rs 1,82,52.000 on Revenue Account
and not cxcceding Ry 39.14,000 on Capi-
1al Account be granted to the President to
defray the charges which will come in
course of payment during the year ending
the 31t day of March, 1975, m respect
of ‘Chandigarh® ™

DEMAND No. 53—ANDAMAN AND NiCO-
BAR IsLANDS

MR CHAIRMAN. Motion moved

“That a Supplementary sum not exceed-
ing Ry 43,18,000 on Revenue Account
and not exceeding Rs 19,51,000 on Capi-
tal Account be grunted to the Premident
to defray the charges which will come in
vourse of payment during the yeur ending
the 31st day of March, 1975, in respect
of *Andaman and Nicobar Islands’”

PRADESH
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs 1,70,50,000 on Revenue Account
be granted to the President to defray the
churges which will come in course of pay-
ment during the year ending the 31st day
ot March, 1975, in 1espect of ‘Arunachal
Pradesh’.”
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DEMAND No. §5—-DapsA AND NAGAR
HaveL

MR, CHAIRMAN : Motion moved !

“That a Supplementary sum not exceed-
ing Rs. 14,70,000 on Revenue Account be
granted to the President to defray the
charges which will come in course of
payment duting the vear ending the 31st
day of March, 1975, in respect of ‘Dadai
and Nagar Havell,”

DEMAND No. 56-—LAKSHADWEEP
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 19,95,000 on Capital Acccunt be
granted to the President to defray the
charges which will come n course ot pay-
ment during the year ending the 3lst of
Murch, 1975, m respect of ‘Lakshdweep’ =

DeMAND No 57——MINISTRY Of [INDUSTRIAL
DEVELOPMENT

MR. CHAIRMAN  Motion moved

*“I hat a Supplementiry sum not exceed-
ing Rs 1,28,000 on Revenue Account be
granted to the President to defray the
charges which will come 1 course of pay-
ment during the year ending the 31st day
of March. 1975, in respect of ‘Ministry of
Industrial Development’ "

DEMAND No. 58—INDUSIRICY
MR, CHAIRMAN : Votion moved

“That a Supplementay sum not cyceed
ing Rs. 2,96,77,000 on Revenue Account
and not exceeding Rs. 64,74,000 on Capi-
tal Account be granted to the President
to defiay the charges which will come 1n
coune of payment during the year ending
the 31st day of Maich, 1975, m respect
of ‘Industries’.”

DeMAND No. 60--MINISTRY OF INJORMA-
TION AND BROADCASTING
MR, CHAIRMAN : Moticn moved °

“That a Supplementary sum not exceed-
ng Rs. 2,91,000 on Revenue Account be
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geanted to the President to defray the
charges which wil] come in course of pay-
ment during the year ending the 31st day
of March, 1975, in respect of Ministryot
Information and o

DLMAND NO. 62-—BROADCASTING
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not excoed-
ing Rs 4,59,11,000 on Revenue Account
be granted to the President to defray the
charges which will come in course of pay-
ment during the year ending the 31st day
of Maich, 1975, in respect of ‘Broadcast-
g’

DEMAND No. 65—POWER SCHEMES
MR CHAIRMAN . Motion moved :

“That a Supplementary sum not exceed-
ing Rs 13,42 000 on Revenue Account
and not exceeding Rs 5,13,00,000 on
Capital Account be granted to the Presi-
dent to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975,
1n respect of ‘Power Schemes'.”

DeMAND No. 66—MINISTRY OF LABOUR

MR. CHAIRMAN . Mouon moved :

“That « Supplementary sum not exceed-
ing Rs 2.61.000 on Revenue Account be
granted to the President to defray the
charges which will come In course of pay-
ment during the year ending the 31st day
of Maich, 1975, in respect of ‘Ministry
of Labour'.”

DEMAND No. 68—MINISTRY OF LAw, Jus.

TICE AND COMPANY ALPAIRS
MR CHAIRMAN : Motion moved :

*1hat 2 Supplementary sum not exceed-
ing Re 14,25,000 on Revenue Account be
glanted to the President to defray the
chaiges which will come in course of
payment during the year ending the
31st day of March, 1975, in respect of
‘Ministry of Law, Justice and Company
Affairs',”
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DeManp No. 70—MINISTRY OF PETROLEUM
AND CHEMICALS

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 16,19,75,000 on Revenue Ac-
count and not exceeding Rs. 1,000 on
Capital Account be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1975, in respect of ‘Ministry of Petro-
leum and Chemicals’"

DEMAND No. 74—MINISTRY OF SHIPPING
AND TRANSPORT

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 28,82,000 on Revenuc Account be
granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1975, in respect of
Ministry of shipping and Transport’”

Demanp No. 75—Roaps
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,51,06.000 on Revenue Ac-
count and not exceeding Rs. 8,99,89,000
on Capital Account be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st doy of March,
1978, in respect of ‘Roads’.”

Demanp No.
AND SHIPPING

76-~PoRTs, LioMTROUSEY

MR, CHAIRMAN : Motion moved :

“That a Supplementiry sum not exceed-
ing Rs. 20,00000 on Revenue Ac-
count and not exceeding Rs. 9,82,52.000
on Capital Account be granted to the
President to defruy the charges which
will come in course of payment during
the year ending the 31st duy of March,
1975, in respect of 'Ports, Light, houses
and Shipping’.”
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DEMAND No. 78-—DEPARTMEINT OF STERL
MR, CHAIRMAN : Muoion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,000 on Revenue Account and
not exceeding Rs. 27,93,15,000 on Capi-
ta]l Account be granted to the President
to defray the charges which will come
in course of payment during the year
cnding the 31st day of Murch, 1975, in
respect of ‘Department of Steel’.”

DeMAND No. 79—DEPARTMENT OF MINES
MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
mg Rs. 679,000 on Revenue Account
be granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1975, in respect of ‘De-
partment of Mines'”

DemMAND No 80-—MINES AND MINERALS
MR. CHAIRMAN : Motion moved :

"That a Supplementary sum not exceed-
mg Rs. 1,69,00,000 on Revenue Accoumt
and not exceeding Rs. 65,83,65000 on
Capital Account be granted to the Presi-
dent to defray the charges which will
cume in course of payment during the
yeur ending the 31st day of March, 1975,
in respect of "Mines and Minerals’.”

DeMAND No. 81—DEPARTMENT oF Sum
PLY

MR CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 45,000 on Revenue Account be
gtanted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1975, in respect of ‘De-
partment of Supply’.”

DeMAND No. 82—SUPPRIES AND DISPOSALS

MR. CHAIRMAN : Mution moved :

“That a Supplementary sum not exceed-
ing Rs. 48,64,000 on Revenue Account
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be granted to the Prosident to defray Demasip No, 89—Pumiic Works

the chatges which will come in course
of payment during the year ending the
31st day of March, 1975, in tespect of
‘Supplies and Disposals’,”

DeMaNp No. 84—MDISTRY oOF TOURISM
AND CIViL AVIATION

MR, CHAIRMAN : Mntion moved :

“That a Supplementary sum not exceed-
ing Rs. 127,000 on Revenue Account
be granted to the Piesident to defray
the charges which will come in course
of payment dming the year ending the
31st day of March, 1975, in 1espect
of ‘Ministry of Tourism and Civil Avis-
tion"."

DEMAND No. 86-—~AVIATOIN

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not eaceed-
ing Rs. 25,00,000 on Revenuz Account be
granted to the President to defray the
charges which will come in course of

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 3,68,24,000 on Revenue Atcount
be granted to the President to defray
ihe charges which will come In courve
of payment during the year ending the
31st day of March, 1975, in respect of
‘Public Works'*

DeManp No. 91—Houming AND URBAN
DEVELOPMENT

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
g Re. 21,76,000 on Revenue Account
and not exceeding Rs. 61,00,000 on
Capital Account be grauted to the Pre-
sident to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1975, in respect of ‘Housing and Urban

Development'.

payment duing the year ending the 315t DEMAND No. 92—-STATIONERY AND PRINT-

day of March, 1975, in 1espect of “Avia-

+

tion",

DeMAND No. 87—ToURISM
MR. CHAIRMAN : Motion moved :

“That a Supplcmentary sum not exceed-
ing Rs. 37,38,000 on Revenue Account
be granted to the President to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1975, In resvect of
‘Tourism".”

DeMaNd No. 88-—MINISTRY oF
AND Housing

MR, CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 14,44,000 on Revenue Account
be granted to the President to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1975, in respect of
‘Ministry of Works and Housing.”

WORKS

ING
MR CHAIRMAN : Motion moved :

“That a Supplementary sum not exceed-
ing Rs 3,35,79.000 on Revenue Account
be granted to the President to defray
the charges which will come inh coursc
of payment during the year ending the
31st day of March, 1975, n respect of
‘Stationary and Printing’,”

Drmanp No, 94—Atomic ENrRGY Ri-

SLARCH, DEVELOPMINT AND INDUSTRIAL
ProJECTS,

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
oceding Rs. §,000 on Capital Account be
granted to the President to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1975, in respect of Atomic

Fnergy Research, Development and In-
dustrial Projects.”
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D2MaAND NO. 35-~NUCLEAR POWER SCHEM-
[}

MR, CHAIRMAN : Motion moved :

“That a Supplementary som not ex-
coeding Rs. 1,000 on Capital Account
be granted to the President to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1975 in respect of
Nuclear Power Schemes,”

DeMaNd No. 101—Grants 10 CoUNCIt
OF SCIENTIFIC AND INDUSTRIAL RESBARCH

MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding  Rs. 1,99,90.000 on Revenue
Account be granted to the President to
defrey the charges which will come 1n
wurse of payment durmg the year end-

g the 31st day of March, 1975, in res-.

pect of ‘Grants to Council of Scientifie
and Industrial Research™.”

DeMinp No  102—DIPARIMENT OF SPACE
MR, CHAIRMAN . Motion moved :

“That a Supplementary sum not ex-
ceeding Rs 17,76,000 on Revenue Ac-
wount be granted to the President to
defray the charges which will come in
course of payment during the year end-
g the 31st day of March, 1975, in res-
pect of ‘Department of Space’.’

DiMAND No. 104—RaIYA SABHA,
MR. CHAIRMAN : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 3,06,000 on Revenue Ac-
count be granted to the President to de-
fray the charges which wili come in
course of payment during the year end-
ing the 31st day of March, 1975, in res-
pect of ‘Rajys Sabha’."

Thoe Supplementary Demands are befors
the House.

*SHRI JAGDISH BHATTACHARY-
YA (Ghatal) :Mr. Chaimman, Sir, today
we are discussing the De-
tnands for Grants (General), 1974-78. The
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gmeral bodget was passed in this House
only few days ago. But within a few daya
a supplementary budget has been brought
before us. The Government bave formed
a habit of presenting budgets in instal-
ments. This only goes to prove that the
Government are unable to plan their
grammes in a systematic way.
upon some ideas suddenly and act
ingly by fits and starts Sir, in these
ptementary demands a sum of Rs. 1761
crores have been demanded. This i
s emall sum. Therefore to ask for such s
huge sum in a supplementary budpet i
sumewhat unnatural

St$g§3

are peeded for payment
Gearness allowance to various categories of
Central Government employees. In the re-
gular general budget also some provision
was made for payment of DA. In this
connection I have to say that 50% of
this additional DA is being frozep by way
ol compulsory deposits and the poor emis
pluvees are being paid only half of the DA
to which they are entitled. So what actual
beuefits are the employees getting from
this enhanced DA ” In this supplementary
demands itseif Government have esked for
Re 368 crores for public works due to
rise 1 cost of building matenals etc, They
have asked for another Rs. 2.35 cores on
account of rise in cost of paper Therefore,
Nir, when the Government themselves bave
10 ask for addiuonal amounts wn the sup-
plementary budget on account of rise in
price of commodities, then we can easily
imagine the plight in which the poor em-
ployees find themselves., The Government

*The onginal speech was delivered la
Bengall,
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pay or DA to the Defence employees then
there was some logic in it. But we find
that sum of Rs. 95 crores have been sepa-
rately provided for payment of D.A, There-
fore this huyge amount iy being demanded
Yor the various Wings of the Army, Navy
und Air Force. In the General Budget a
heavy amount was already piovided for
Defence. T do not think that vur country
is in danger of u sudden attach from any
wuprters. On account of this 1 oppose a
prant of this huge additional amount for
Defence.

Then, Sir, Rs. 79 21 crores have been pro-
vided for additional grants to the States and
the Union Territories to aid them in thelr
plan schemes. Sir, the provision of this
small amount for the State Plans, aithough
this Is 2 supplementary bodget goes only to
prove that there is no planning in our
country worth the name. Although it Is &
supplementary budget yet some 2,000 cro-
res of additional amount has been demand-
ed in it. The provision of only 79.21 cro-
res out of that for the State plans Is very
disappointing. The Five Year Plans have
become a farce. Whenever a budget pro-
posal is presented some amount is provided
as @ ritual in that for the plans just as 8
person provides for some amount for pere
forming the annual rites of his parents at
the end of the year.

6 crores of rupees have been provided
for subsidy to the Food Corporation of
Indla on imported food grains. The FCI s
piven subsidy on indigenous food grains
also. We fail to find any logic behind

indigenous food grains. I can
cite one example. The Government
cures paddy at the rate of Rs, 70 to 75/- per
guintal and 3 quintals of paddy yields 2
qrintal of rice. Even if we take that the
Government pays to the facmers at the rate
of 80 rupees a quintal for paddy, the price
of rice capnot be more then
Rs, 120/- a quintal in any case, Even after
ndding various other incidental expenses,
the price of rice cannot be more than
Ks, 150/- a quintal. The Government can
<cll rice at Rs. 1.50 per Kg. if they so
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choose. But the Government sells rice tw
the consumers at Rs, 1,80 per Kg in the
ration shops. Inspitc of this the Govern-
ment is paying 8 huge amount to the ¥Cl
as subsidy. In the Eastern region alone we
hove seen that the Government paid about
Ry, 30 crores to the FCI ns food subsidy.
T fail to understand how this becomes
necessary ? Surely, food grains worth so
niany crores of rupees are not lost in tran-
sit. There must be wide spread corruption
in the activities of the FCI necessitating
this huge subsidy by the Government.

Another fat amount of 481.74 crores have
been demanded for fertiligers. There is no
doubt that fertiliser is u necessary item and
shortage of fertiliser is being felt in the
country also But it is difficult to understand
us to where the shortage and want really
ties While travelling to various parts of
eur country T had the good fortune of
visiling some: fertiliser factories both in the
public and private sectors. Some privately
uwned fertiliser factories were of the dpinion
that there was no real shortage of ferti-
ltcers in the counny as made out by the
CGiovernment. 1 also saw with my own eyes
that huge stocks of fertilisers were lying
there. The other day a report appeared in
the papers that a slump has appeared in
the fertiliser's market that is the cultivators
ure not going in for fertilisers in a big way.
There may two reasons for this, either the
purchasing power of the cultivators are so
Www that they are umble to buy fertilisers
or the distribution system for fertilisers is
faulty as a result of which the fertilisers
&id not reach the cultivators.

Now, T will say something about coal,
coal mining authority and the Bharat Coak-
ing Coal Co. At Raniganj in West Bengal,
25 persons were arvested last August for sel-
ling spurious coal licences, through which
coal Is obtained from thess authorities and
sold to various partles, A high police official
wid, tt was published in the papers also,
that there are about 1500 people in the
Raniganj, Asansol, Dhanbad coal field areas
who are engsped In this trafficking in
spurious and bogus coal Heences, These
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people are making lot of money in ths
rachet and s 1lf gotten money is shared
with some employees of these conl autho-
elties who are in collusion with the racke-
teers, In this way a huge amount of coal 18
101d t0 outside partics through bogus licen-
<. 1 demund a thorough investigation 1
this malpractices und stern action against
the offenders

In this context I will mention another
thing Sir this morming also the tyue was
rused In this House that six MLAs of Tri-
pura lpve been arrested under MISA as
some agitation is going on there Happen-
mgs In Trpura may be a matter for the
State Government but the use of MISA #
uot & matter of the State Government. The
MISA legnistion was passed here in this
House, When the MISA was passed here,
the hon Minister onr behalf of the Govern-
munt had given a clear assurance that this
Act will not be used against democratic
movement and against the political oppo-
nents. But today we have seen ity maked
use and we feel that there can be no greater
nilsuse of this Act Due to these teasoms
{ oppose the Supplementary demands placed
before this House

Nt wmewre weelt  (vemr)  wAmfoa,
T 1,701 44 W F A qOF TwE
a7 fereeT 7% & Aoe 7 fafaw faaen
¥ W wei afus 9w woer fenr @
i AN faw ¥ v o m w PR N
A & v Iqfar fear & 1 oW faw-
fadt & & 3w awy wX Ol AT wREY
@ ¥ awr # R sond whafal
oy g wen X3 oY qr W ety fear )
i of, wurer agy &t g & oo v s
qC wrew & arer wdard wehfas § 1 wir e
# o ge wndr e &1 @ ¥ e
fo o it st pwr AW few R W N
ag & oy oy son ©F Wi, @
v W ¥ wiafel ¥ wemd R
# fre ap Wk g, 9 fewit W1 W Wl

PHALGUNA 29, 1896 (S4K4)

18178 306

W e averr ®1 der wGi
wifgd | won werr €t wiarfan ¥ AT
AT AT ST ST ATRTe qrRET €
aw Tt il | gafad oy feafa A i
a, W HapR § e Wy ST oW
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ot g & T A G W BT AW T
ozt Wt o ar N e g TR
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wd & w wfe ik vl § o ¥ A
wr Wy mor § o 7 sfomdy sfent
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& awaem §1oof Ve wwere § op oo
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Enft 4 XT A% e wEwE ¥ v ¥
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wrer fom apd & wifer e & owfid
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ot for w31 WY em weRies
v §F ar & w7 mare &, 8wy &
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wor iy § 67 s W Wi .
fily & Wt v o ek e @ w
¥ wrbwr woar g fe e sy wiww
R fam fewr & pram agwt & i
wEw AR o WY WA w0

oy frr wrdl & fag 4 o A W
¥, faw doemi & far & § wwr IR
w tr ¥ pg & famr JaFw } oW 4O
frar arar 2 A7 §ar ¥ & o mafa A
T A ¥y afer wa W fs & drend
wreY aw i difr 7 e Wmey

SHRI SAMAR GUHA (Contat) - T shalt
avail ¢t this opportunity to place befure the
Houvse the problems being faced by the
pewsants and cultivators of West Bengal
and particularly in the Midnapore District.

Firstly, the West Bengat Government
decided, perhaps in accordance with the
Cential policv. that non-imgated lands of
s1x acres and above and irrigated lands of
four acres and ubove wall have to pay a
fevy according to the quantum fixed. And
the quantum has been fixed without any
rational for the varions districts, not on the
basic of any generul principles. They were
aritrorily fixed. T will gise only two ex-
aniples.

The 24-Parganas is the biggest disirict of
West Bengul, and for that they have fixed
only 25,000 metric tonnes of levy tor this
year, whereas for the whole of Muinapore
hstrict one lakh tonpes has been fixed, and
ter the Contai Sub-division alone 633,000
nietsie tonnes. It means 8,000 metric tonges
sore than that fixed for the biggest distrsot
of West Bengal. In the case of Nadia, it
is only 10000 tonnes, in the case of
Murshidabad, it 1s only 2,000 metric toa-
nes. And on the basis of this arbitrary
@xation, a virtual reign of teryor has been
fet loose upon the cultivators of West
Bengal, particularly in the Midnapore Dis-
trict, for the rvealisation of the guantum
fixed. And they aro seizing paddy from the
harvests of the cultivators, but not reatising
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thé levy according to the quauntum fixed.
You witl be astomished to know what they
are doing. They are just putting a stick
into the stock. It is calledl gola, Mr, Mukher-
jee knows it. Teking the circumference of
that they say that it is the demsity in the
volume thet gives the mass. I asked the
District Magistrate if he has any instruc-
toms for doing this. He said there might
L2 a difference of 1S or 20 per cent this
way or that They are not using the spring
balance.

On the basis of that, they are going
round, particularly mm  the Contai Sub-
division, because, according to their calcula-
tions, there is a good harvest there as also
in the whole of Midnapore District, They
are sending botches and batches of police
to the houses at mght and dunng day time,
and they are seizing paddy from the houses
of innumerable necasants there It has let
it a reign of terror in the whole of
Midnapore Dustrict, particularly in the
Contai Sub-division

y, Sir, what has happened as a result of
that? The rich peasants are runmmng to
High Court and in aimost 99 per cent of
the cases, they have got injunction. Second-
ly, Sir, these lists are being prepared
by the Tahsildars, by bribing Tahsldars
giving them extension and so oa.
the members of the ruling party
high-ups to the down, from Dis-
to the Block level are being re-
e burden of levy. This has
to me by the Distnict Mu-
and the Sub-Divisional Officer
of
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the tanguage used. All big fishes
our net! By taking advantage
injonctions granted by the High
on the one hand and political pres-
officers on the
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As a result of this levy policy, what has
happened ? The small peasants, the middie-

fetror iy let 1oote juat to test the depth of
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their distress. Not only that, Sir,
is another polnt.

Now, Sir, the procuremest prics of
wheat is Ra. 100 or Rs, 105 per quata
all over India. Even then they .
against it. Now, there is a
the procurement price of wheat should
raised to at loast Rs. 125/-per quin
What is the price given to the Bengal
peasants 7 It is only Rs. 74/- per quin
of paddy. Now, Sir, in the ration shops
wheat is sold at Rs 140/- per quintal and
tice is sold at Rs. 170/- per quintal, On
the basis of this proportion, we should
have at least Rs, 127/-per quintal of
paddy. But only Rs. 74/- per quintal is
given. With this price, are not able
to meet the cost of production.

8
EREgEeE

Last year, what I did was this. I sad
I would not hold any publk meeting, I
would not make any propaganda and I
would not make any arrangements for
conference. ¥ just fssued a leaflet in my
nome. But I was suprised to find that
about 10,000 people came from far of
ai~as and rural areas on foot. They came
fiom a distance of about 20 to 25 mules,
Then I realised that the depth of distress
of the peasants was 50 much. The District
Magistrates and others were there and I
sald “Look, I had not addressed any public
meeting and I had not made any arrange-
ment for Conference or anything; I just
lssued a leaflet.” 1 asked them to go to
the District Magistrate and voice their
feelngs against the injostice, firstly m
regard to procurement price, then in regard
to scrzure of paddy and then i  regard
to levy pnce.  All these problems
had created a very deep distress, But I
tell you, it is helping ws In a sense if I
had been of that type of politician I woutd
bave kept silent. I would have been

. happy because elections are coming It

is helping vs. Practically & reign of terror
has been let loose and the depth of dis-
tress is so much. This would have helped
us, but 1 did not want to float m politics
by taking advantage of the distress of the
people. So T would ask the hon. Munister
that at least some justice should be done
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1f it was Rs 500 it has become Rs. 1,000.
ff it was Rs. 1,000, it has become Rs.
2,000 in 8 years. They are going from
house to house~this is the harvest season—
and seizing all the paddy and selling 1
This kind of terror has been let loose
there. Government should ponder about
what they are doing.

T repeat a fair price should be given to
the cultivators proportionate to the pro-
curement price of wheat given in the Nor-
thern region. If the price of Rs. 105 is
raised to Rs. 125 in the case of wheat,
money will flow to the rural areas. Take
the whole eastern region of Orissa, oas-
tern part of Bibar, Assam, Tripura and
West Bengal—the rice-producing area. If
paddy is procured at Rs. 7S per quintal,
what will be the differential? Money
will go to one area and the rural people
of the other arcas will be deprived.
There will be serions imhalance between
the agricultural communities of one area
and another. Therefore, there must be
some reasonsble parity and the fixation
of procurement prico of paddy should
be done In smuch a way as to give justice
lo the rice-producing areas also.

Although Farakke Burrage is a delicate
issue, it is a question of life and death
for the whole industrial complex of West

eastern region will be affected. It is a
serious problem and Government should
take it up. Calcutta port is dylng and
with 1t the industrial production of the
whole of the eastern ragion is also dying
You must not forget that the industrial
production in and ardund Calcutta has
now been reduced to the cighth position
during the last 27 years. One major fac-
tor responsible for this is the lack of
dredping faciites m the ziver Hoogly.
This is in connection with irrigation. I
want the Minister to take up the mattre
with Bangladesh. Sir, you knpw bow
much I fought for Bangladesh. Ultimately,
Bangladesh also will be affected if Calcutta
is affected. So, water must be released
for Farakka without delay. Otherwise,
it will seriously affcet not only Calcuita
port but the industrial production of the
whole of the eastern region, including
Greater Calcutta.

Recently, the West Bengal Government
had semt its Chiet Secretary to bave
negotiations with the World Bank regard-
ing financial assistance for CMDA. I have
been told that the negotiation was com-
pleted und the World Bavk waated to
give certain financial assistance earmarked
for development work in Calcutta
But, unfortunmately, the Finunce Minister
bere hod a different formula and ‘he West
Bengal CMDA has been deprived of what
has been promised by the authorities. Those
who are dealing with CMDA say that a
scrious situation has developed there dus
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to financial constraints. Works bhave been
stopped and theve Is 8 ot of dislocation
almost every where ju Calentta due to lack
of funds. They have not got even ten per
cent of the funds that they wanted from
the Central Government. Herc in this
House the Central Government had an-
sounced several times that there will be
8o dearth of funds—this is the language
usad—for the development of Calcutta.
The development of Calcutta should not be
equated with the development of other
cities like Bombay or Madras For histo-
rical reasons, suddenly the population of
Calcutta increased two-fold due to the on-
rush of the refugees with all the attendant
problems. There are 13 refugee colonies
in and around Calcutta. In these refugee
colonies there are so many Phds. and
M.Scs. Those colonies are nothing but
slums. Even though this Government pro-
mised to do many things for these colonies,
nothing has been done In contrast, take
Belhi, which the political heaven of
todia.
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we s dw ...
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SHR1 C. K. CHANDRAPPAN (Tcl-
cheriy)  Sir, T just want to bring to
the notice of the House some of the prob-
lems concerning my State, Kerala. It is
hnown to the Covernment that the cor
industry, cashew imdustry, handloom and
Budi industry are providing employment to
several millions of people in that State.
Today, all these industries are facing a
serious crisis,

Take the case of coir industry. What
is needed is liberal assistance for the
reorgunization of this industry from the
Centre It has been recommended by the
Planning Commission that a few crores
should be given for this purpose, and the
Centre  has  gnen  very little, Then
there is a Coir Board which is under the
Ministry of Industrial Development. Instead
of helping to reorganise the coir industry,
the Coir Board unfortunately comes quite
often with stands which go contrary to the
development of the coir industry and the
mterest of the coir industry in that State.
Now the Coir Board is involved in an open
watfare  with the Kerala Government
The State Industries Minsster has come out
with a statement saying that the Coir Board
Chairman should be a person who koows
about the cotr industry We have proposed
many years back in this House that the
Chafrman of the Coir Board should not
be a junior Secretary of the Government
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should be given more powers. This should
be given due consideration.

About the cashew industry, today it
Is facing a crisis. Most of the industries
bave already closed because of non-avail-
ability of raw material i.e. cashew nuts.
The Government should take measures to
provide this raw material so that the indus-
try can survive.

Now 1 come to another important aspect
and that is sea-erosion. 1 would like to get
an answer to this point. The Kerala
Government has requested several times
that the sea-erosion should be treated as
& separate subject It is a national pro-
blem and 90 per cent of it is affecting
Kerala. It is now linked with flood con-
trol. There are two totally different sub.
jects. Flood control and sea-erosion should
be delinked, and more funds should he
provided to Kerala.

There has been a constant complaunt
and we have written so many letters to the
Minister that the Telegraph Office in
Mannanthody in Wynad hills 1s not work-
ing satisfactorily. The telephone subs-
cribers are subscribing, but they are not
able to put a telephone call to Cannanore,
Telticherry, Calicut etc. This situation i
there for the last so many years. It is a
hilly area. We have made repeated repre-
sentations, but the Government have failed
to take any measures. 1 would request
the Government to take some serious
steps in that direction, so that the situation
{s rectified.

Regarding minor ports development,
Alleppey and Azhikkal should get priority.

SHRI C. M. STEPHEN (Muvattapozha):
As also Quilon,

ot o wani (gvdw) gl wgea,
# agor wEm ¥ W 9T B § T
g g F ®C ¥ ge¥ & ardw wne
frwr & at & wxar agm feeit w0
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SHRI B. V. NAIK (Kanara): We have
constructed at Delhi a Sansadiya Soudha
at & cost of Rs. 3 crores, There has been
a demand all over the country that some
form of parliamentary activity for integra
tlon of the country should also take place
in other parts as well. I wish this money
could have beea...(Interruptions) [ have
registered my point and I think at the time
of further investment--the Works and
Housing Minister is here—and in regard to
further construction work, the requirements
of other paris of India for the integration

of the country will be taken into considera~
tion.

There was & most valid paint I wanted
to make. This country is likely to lose
over 11 million tonnes of high grade ores,
composed of 10 million tonnes of iron ore
and 1 million tonnes of manganese ore on
account of the Kali Hydro-electric Project
when the waters are impounded for the
generation of electricity. A lake will be
formed as a result of the Supa Dam which
has been cleared by the Planning Com-
mission. X we lose this, the cash value of
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the foss to the nation will bo to the sxtent
of Rs. 160 crores. This matter was raised
on the floor of the Karnataka Assembly 2s
also in their Coungil. It is a matter of Rs.
160 crores worth of iron ore. ¥ i
is converted into steel, the net value
of the product will be to the tune of
Rs. 2,000 crores to Rs. 3,000 crores. Ex.
cept blindmen, nobody will permit this loss,
Sir. The only other point I would like to
submit is in regard to the steel mill whick
has been dragging its feet. It is the
fate of all the 3 steel mills in the South,
viz, Salem, Vijayawada as well as Vijaya-
nagar; and the allotment is extremely low.
Particularly in the State I come from, with
the slow progress with regard to the Kali
Hydel Project under the Ministry of Energy
and the steel mill at Vijayanagar also having
had a token allotment of hardly Rs, 2
crores apd the Persian aid to Kudramukh
to the extent of 300 million dollars still
not having left the shores of Persia, I
request that the Ministry of Steel as welt
8s the Ministry of Fnergy. in order parti-
cularly to save this iron ore, will put their
hoads together and clear them and ask the
MMTC to take up this job immediately
and explore it.

THE. MINISTER OF STATE IN THE
MINISTRY OF  FINANCE (SHRI
PRANAB KUMAR MUKHERIJEF): Mr.
Chairman, Sir, I am grateful to the hon.
Members for participating in this discussion.
Various subjects havc been brought within
the purview of this discussion. I would
like to discuss 2 or 3 things which are of
general  interest—-particularly  regarding
the price of foodgrains—which have been
narrated by some Members and regarding
the assistance which is being given to the
State from the Special Pool, S8ir, it is not
even a week ago that the Finance Minister
was replying to the budget discussions; and
bnd explained in detail about the attitnde
that the Government has taken regarding
the assistance to be given to the State, parti-
cutarly In the context of the Finance Com-
mission’s Recommendations, Whenever the
particular project of a State comes, it is to
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be expected that that particular projeet is
to be finanted out of the total assistance
which the State expects 10 have from the
Centre.  So far av the particular point
which has been mentioned by Mr. Samar
Liuba regarding the Calculta Metropolitan
Development Authority is  concerned. in
fact, Sir, it is not a new project; it is a
cuntinuing project and even for the current
year's Plan allocations, it has been made.
But what I want to emphasize is that out
of the total . . .

SHRI SAMAR GUHA : Not as much
a8 wus requested.

SHRI PRANAB KUMAR MUKHEKR-
JEE : It depends, because this time, Gov-
ernment of India had decided that the
Centrul asmstance for the Plan allocation
would be limited to the cxtent that it was
in the last year. Therefore, there was no
scope to go beyond that And cach and
every State would have to make its own
arrangements within the constramts in
which we have to pass through.

SHR1 SAMAR GUHA: What about the
past ussurances ?

SHRI PRANAB RUMAR MUKHEFR-
JEE: One hon. Member had asked as to
why the Defence expenditure is so much
and why it has been put in the Supplemen-
tary Demand. And at the same time, he
had usked as to why dearness allowance to
the Defence personnel is not being given.
If he could have taken the trouble of going
through the actual allocations, he could
have found that almost Rs. 94 crores on
this particular account is for dcarness
dflowance. Thercfore, it is not correct to
say that only to augment Defence Forces,
has this amount been allocated. It is not
80. Regarding certain other points which
affect the various other Ministries, Sir, as
you know, as per the usual practice, I will
pass on the suggestion to the concerned
Ministries for their consideration.

MR. CHAIRMAN:
mentary Grants.
(Interruptions)

1 put the Supple-
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Now, the question is:

“That the respective Supplementary sums
not exceeding the amounts vn  Revemue
Account and Capital Account shown in
the thiid column of the Order Paper be
gianted to the President to defray the
chmges which will come in course of pay-
ment duiing the year ending the 31st day
of March, 1975, 1 respect of the follow-
ing demands entered in the second column
thereof ' —

Demand Nos, 1, 3, 8, 11, 12, 15, 17,
18, 19, 21, 22, 24, 25, 27 to 34,
37, 38, 40 to 48, 50 to 38, 60,
62, 63, 66, 68, 70, 74 to 76, 78
to 82, 84, 86 to 89, 91, 92, 94,
95, 101, 102 and 104."

The motion was adopred.

17.55 hrs.
APPROPRIATION BII L*, 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
PRANAB KUMAR MUKHERIEE) : |
beg to move for leave to introduce a Bill
to authorise payment and appropriation of
certain further sums from and out of the
Consolidated Fund of India for the services
of the financial year 1974-75.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce
a Bill to authorise payment and
appropriation of certain further
sums from and out of the Comols-
dated Fund of India for the ser-
vices of the financiat year 1974-
75>

The motion was adopted.

SHRI PRANAB KUMAR MUKHER-
JEE: I introduce the Bill.

T Published in Guzette of lndis, Exua-
ordinary, Part II, section 2 dated 20-3.75.
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